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@x) All complaints are thoroughly in-
vestigated and suitable rebate is
allowed where justified.
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Pending applications from Rajasthan for
grant of Indostrial Licences

2313. SHRI N. K. SANGHI; Will the
Minister of INDUSTRIAL DEVELOP-
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MENT AND SCIENCE AND TECHNO-
LOGY be pleased to stater

(a) whother more than 59 applications
duly recommended by Rajasthan Govern-
ment for setting up of new industries in
the State have been pending with the
Central Government for more than a
year; and

(b) if so, the reasons for delay and by
what time these applications will be dis-
posed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDHESHWAR
PRASAD): (a) The number of applications
for industrial licences to set up new under-
takings in Rajasthan, pending for more
than a year as on 1st October, 1972, is
37.

(b) Consideration of industrial licence
applications necessitates fairly detailed ex-
amination of various aspects of the pro-
posals, The disposal of a particular ap-
plication may get delayed due to a number
of reasons beyond the contro! of Govern-
ment, as where the applications do  not
provide complete information in the first
instance, additional information is  re-
quired. Occasionaly, policy decisions on
the industries concerned are required.
Government is, however, making all possi-
ble efforts to ensure expeditious disposal
of the pending applications.

Setting up of Ministerial Panel to Watch
Speedier Implimentation of Government
Decisions

2314. SHRI N. K. SANGHI: Will the
Minister of HOME AFFAIRS be pleased
to state*

(a) whether slow implementation of
Mimsteriak decisions by  administrative
wings is responsible for slow pace of econo-
mic growth in the country;

(b) whether Government propose to set
up a Ministerial panel which will suggest
administrative reforms for speedier imple-
mentation of Government decisions; and





